NOTES OF THE REGISTRY

ORDERS OF THE TRIBUNAL
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OA No. 458/2008

Mr. C.B. Sharma, Counsel for a
Mr.

pplicant.
V.S. Gurjar, Counsel for respondents.

Learned, counsel, for. the:applicant‘submits that the

applicant 'h§§"'bée‘n"g?5ﬁted the relief, as prayed for by
him in the OA, as such this:0A does ‘not survives now.
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